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In this appliecation filad under Section,; o

of the Administrative jribunel Act, 7985, the

applicant has prayed for counting one fsourth of

langth of his sarlier sarvice for the purpose of

pansion only{uef 9-F~59 to 16-2-69).The counssl

for the applicant contends that he is eligible for tha

adition of gualifying service in tsrms of Rule 30

of the CCS(Pension RUle}),1572,The ld.counsel for

the respondents countered the arguments and said

that the post from which the applicant had retired

and to which he hag besn sppointed did not
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prescribe for specialist qualification or axperience

of post graduate Rescarch or experience in scientific,
technological or professional fields.
IITID.

The post of
did not require any Scientific ar technological
qualifications and, therefore, the applicant is not

| eligible in terms of Rule 30.
2. The Bench has perused the UPSC's advortisement
dated 23,10.1965 ﬁmoﬁg the essential qualifications was

the mantidn of 5 year experiance in educational instity-
tiens of the status of a Degra= College. Sincs the adver-
tis gnent provids(for experience of fiva years in an sduca=-

" tional institution aof the 5tatu§ of a degrés college, this
gualification in the facts and circumsténces of this parii-
cular case would seem to come under the purvisw of experience
under-profesaion;l field, as mantionsd in rule 30 of the'

CCS (Pension) Rules. | L

3. In,the\cmnapectua of the afaoresaid facts and
arguements and kesping in viau the particulars of the case,
it is directed that the applicant may be giuen'the banefits
of added gqualifying ssrvice for the purpese of computaﬁiun
of qqglifying sgrvice for superannuation pensicn only. In
terms of Rule 30 of the CCS (Pension)‘ﬁules, the pension

of tha’appiicant may be'ré-calculated on this basis and

arrsars, as admissible, after such re-calculation should

also be paid. The counsel for the applicant has also reques
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for payment of interest, In the facts and circumstances
of the casg, the Bench is naot irclined to grant any
intersst, Ré-czlculatien of nayment of Pansion should
ba done and’arrears.paid within threa months from thae

dats of this arder,

4 With the above obseruatians, the U.A. is

disposed of,



